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1/28.03;2001 - Defects as pointedv out by’office' not removed,
The learned counsel for the applicéht Shri Dixit
prays time for removing the defects, As a last
éhance, list it before me on 9.4,2001 for ;emoval
of defects. |
)
| | ( 2K Verma)
SRK/ ' _ Registrar

2/ 09,04,2001 Defects not removed. Sufficient time has been allowed

for removing the defects, Let it be listed before the

HenkbkexRemgkxen Hon'ble appropriate Chamber on

16,04,2001 for direction.
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( A.K. Forma ) 1
SRK/ ' Registrar l



SKS

RA«10/2001
(Arising out of Qﬁ.-322/96 )

" The ap\pl icants have prayed'v for.'reviewing
the order dated 1.2 2"001 ‘passed in A-322/96,
Tt appears that the apellcants Shri J.P. Slnha,
and 5 otherg filed the -aforesaid OA for
directi-onf",’s}r to the respondents for setting aside
the‘ result dated 20.6.1996 of"the written test
for selection to the post of-CTTI (scale RS .2000-—32003
and to cancel the eall letter dated 15 3‘.9/6 to
to dpoear in the oral test in. respect )of
20 candldatesy who were succe;e@éd&[ln the written
test. The -QA was dismissed on the ground that |

the asollcants had apreared in the written test

and the] rad not been declared Successful. Only
Why - e

20 out of 55 candldatefs could secure the minimum

‘qudllfying mdrks in the wrltten test had been

c:illed for interview' against 20 vacancies . The posts
were selectlon posts*??dthere was no comnlaint

against the selection body. )A,Llncumbents}l ikely to

be affected hagk als.o;lg:a:en REk k&R made partgy v Ji eA,

2. In the cz.rcumstances/ there appears no

'dpparent mistake dfg record, and therefore, the

rev:.ew dpplication deserves to be dismissed.
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( Lakshman Jha )~
Member (A)

Member (J)




